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NOTIFICATION

The 17th March, 2016.

No.LL(B)14/2015/23.—The Meghalaya Appropriation (No. I) Act, 2016 (Act No. 1

of 2016) is hereby published for general information.

The Gazette of Meghalaya
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PUBLISHED BY AUTHORITY

 No. 42                Shillong, Wednesday, March 16, 2016,                26th Phalguna-1937 (S. E.)

PART-IV

GOVERNMENT OF MEGHALAYA

LAW (B) DEPARTMENT

ORDERS BY THE GOVERNOR

———

Postal Registration No. N. E.—771/2006-2008

MEGHALAYA ACT NO. 1 OF 2016.

(As passed by the Meghalaya Legislative Assembly)

Received the assent of the Governor on 16th March, 2016.

Published in the Gazette of Meghalaya Extra-Ordinary issue dated 16th March, 2016.
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THE MEGHALAYA APPROPRIATION (NO. I) ACT, 2016

An

Act
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SHILLONG: Printed and  Published  by the Director,  Printing and  Stationery, Meghalaya, Shillong.
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L. M. SANGMA,

Special Secretary to the Govt. of Meghalaya,

Law Department.
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THE CONTINGENCY FUND OF MEGHALAYA (AMENDMENT) ACT, 2016.

An

Act

further to amend temporarily the Contingency Fund of Meghalaya Act, 1972.

Be it enacted by the Legislature of the State of Meghalaya in the Sixty-seventh Year of

the Republic of India as follows:-

NOTIFICATION

The 17th March, 2016.

No.LL(B)200/84/218.—The Contingency Fund of Meghalaya (Amendment) Act,
2016 (Act No. 2 of 2016) is hereby published for general information.

The Gazette of Meghalaya
EXTRAORDINARY

PUBLISHED BY AUTHORITY

 No. 43                Shillong, Thursday, March 17, 2016,                27th Phalguna-1937 (S. E.)

PART-IV

GOVERNMENT OF MEGHALAYA

LAW (B) DEPARTMENT

ORDERS BY THE GOVERNOR

———

Postal Registration No. N. E.—771/2006-2008

MEGHALAYA ACT NO. 2 OF 2016.

(As passed by the Meghalaya Legislative Assembly)
Received the assent of the Governor on 16th March, 2016.

Published in the Gazette of Meghalaya Extra-Ordinary issue dated 17th March, 2016.
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SHILLONG: Printed and  Published  by the Director,  Printing and  Stationery, Meghalaya, Shillong.
              (Extraordinary Gazette of Meghalaya) No. 85 - 730 + 300 — 17 - 3 - 2016.

website:- http://megpns.gov.in/gazette/gazette.asp

L. M. SANGMA,

Special Secretary to the Govt. of Meghalaya,

Law Department.
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NOTIFICATION

The 29th March, 2016.

No.LL(B)14/2015/43.—The Meghalaya Appropriation (No. II) Act, 2016 (Act

No. 3 of 2016) is hereby published for general information.

The Gazette of Meghalaya
EXTRAORDINARY

PUBLISHED BY AUTHORITY

 No. 50                  Shillong, Tuesday, March 29, 2016,                     9th Chaitra-1938 (S. E.)

PART-IV

GOVERNMENT OF MEGHALAYA

LAW (B) DEPARTMENT

ORDERS BY THE GOVERNOR

———

Postal Registration No. N. E.—771/2006-2008

MEGHALAYA ACT NO. 3 OF 2016.

(As passed by the Meghalaya Legislative Assembly)

Received the assent of the Governor on 29th March, 2016.

Published in the Gazette of Meghalaya Extra-Ordinary issue dated 29th March, 2016.
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THE MEGHALAYA APPROPRIATION (NO. II) ACT, 2016

AN

ACT
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L. M. SANGMA,

Special Secretary to the Govt. of Meghalaya,

Law Department.
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Postal Registration No. N. E.-771/2006-2008

The Gazette of Meghalaya
EXTRAORDINARY

PUBLISHED BY AUTHORITY

No. 53 Shillong, Wednesday, April 6, 2016,

PART-IV

GOVERNMENT OF MEGHALAYA

LAW (B) DEPARTMENT

ORDERS BY THE GOVERNOR

NOTIFICATION

17th Chaitra-1938 (S. E.)

The 6th April, 2016.

No.LL(B)77/74/301.-The Meghalaya (Benami Transactions Prohibition)

(Amendment) Act, 2016 (Act NO.4 of 2016) is hereby published for general

information.

MEGHALAYAACT NO.4 OF 2016.

(As passed by the Meghalaya Legislative Assembly)

Received the assent of the Governor on 5th April, 2016.

Published in the Gazette of Megha/aya Extra-Ordinary issue dated 6th April, 2016.
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THE MEGHALAYA (BENAMI TRANSACTIONS PROHIBITION) (AMENDMENT)

ACT,2016.

An

Act

further to amend the Meghalaya (Benami Transactions Prohibition)

Act, 1980 .

Be it enacted by the Legislature of the State of Meghalaya In e

Sixty-seventh year of the Republic of India as follows,-

Short title and
commencement.

Amendment of
Section 2(a).

Amendment of
Section 3.

1. (1) This Act may be called --the Me a ~ a

(Benami Transactions Prohibition) (Amendment) Act, 20 6.

(2) It shall come into force from the date of notificatio

in the Official Gazette.

2 . In section 2 of the Meghalaya (Ben _ ..:"Cd,;L"lSa=:: C::lS

Prohibition) Act, 1980 (hereinafter referred to as e pnncipar

Act]-

(i) In clause (a) the words "or on behalf' shall be

omitted;

[ii) in clause (0) after the words « as amended from time

to time" the punctuation full stop ":" shall be

inserted and thereafter the words "and for the

purpose of this Act shall also include the Rabhas,

Kacharis and Koch resident in Meghalaya" shall be

omitted.

3 . In section 3 of th~ principal Act, in second proviso for

the existing Explanation (ii), the following shall . be

substituted, namely,-

40



PART-IV] THE GAZETTE OF MEGHALAYA (EXTRAORDINARy) APRIL 6, 2016 3 7

Amendment of
Section 4.

"(ii) "members of the same family" means either

one of the spouses is a tribal and includes the

children either of whose parent is or was a tribal."

4. For the existing section 4 of the principal Act, the

following new section 4 shall be substituted, namely,­

"Constitution of 4(1) The State Government may, by

Committee or notification in the Official Gazette,
Authority.

constitute a committee or an authority for

receiving and causing verification of a

complaint or information of a transaction

in benami in the State.

(2) On receivmg a complaint or

information under sub-section (1), the

committee or the authority so constituted

shall cause verification of such complaint

or information and after such verification

and if prima facie objectively satisfied and

after giving opportunity of being heard to

the person against whom a complaint or

information of transaction in benami is

received, the committee or the authority

may refer the matter to the Superintendent

of Police for further investigation.

(3) The committee or the authority

constituted under sub-section (1) may

detect and identify any transaction in

benami and if the committee or authority

41



348 THE GAZETTE OF MEGHALAYA (EXTRAORDINARy) APRIL 6, 2016 [PART-IV

finds any such transaction to be benami

after following due process of verification

as provided for in sub-section (2) above, it

may refer the same to the Superintendent

of Police for further investigation.

10

e

• aCC()U1:t

containing a

relating to any prope ·"a~SClCIE~

benami or any other matter relevant for

purposes of this Act.

boo

(4) The committee or the authority

constituted under sub-section (1) above

shall have the power to require the

presence of an officer of the State

or local authority or any

ponsible for maintaining

o ier documents

saction

(5) On receipt of a reference from the

committee or the authority, the

Superintendent of Police by himself or by

an, officer of Police not below the rank of

Sub-Inspector duly authorised by him may

enter and search at all reasonable hours,

any premises where he has reason to

believe that any register of account or other

documents relating to or having any

bearing on such transaction are kept in

electronic form or otherwise and such

police officer may direct any person whom

42
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he has reason to believe to be in custody

such register, books of account or 0 ­

documents relating with the transaction 0

produce them for his inspection and

required may seize such register, books 0

account or other documents or records or

electronic systems".

cognizable and bailable but whoever

wilfully refuses or fails to comply with any

direction or lawful order made under

Amendment or
Section 4A.

Sub titution of
Section 6.

5. In Section 4A of the principal Act, in the proviso to sub­

section (1) and in sub-section (2), the word ., "person"

respectively appearing therein shall be omitted and further for

the figure, bracket and letter "4(a)" appearing in the aforesaid

proviso and also in sub-section (2), the figure and bracket

"4( 1)" shall be substituted.

6. For the existing section 6 of the principal Act, the following

new section 6 shall be substituted: namely.«

"Offences to be 6. Offence under section 3 shall ' be
bailable or non
bailable.

sec 'on 4 such offence shall be non­

bailable.

lnsertion or new 7. After Section 6 of the principal Act, the following new
Section 6A. S' 6A hall be i d 'ection s e mserte ,namely,-

"Offences by 6A (1) Where any offence punishable under

CpOmtPanihe~and this Act has been committed by a Company
ar ners ip

Firms. or Partnership firm, every person who at the

time of the offence is committed, is in charge
,

of, and is responsible to the Company for the

conduct of the business of the 'Company, or

Partnership of Partnership firm shall be

deemed to have committed an.offence under

this Act:
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Provided that nothing contained in this

sub-section shall render any such person

liable to any punishment, if he proves that

the offence was committed without his

knowledge or that he had exercised all due

diligence to prevent the commission of such

offence.

(2) Notwithstanding anything contained in

sub-section ('1), in relation to any offence

committed under this Act by a Company or

Partnership firm, it is proved that the

offence has been committed with the

consent or connivance of or is attributable

to any ne . ,... - e rt 0 an

officer or paz -...

shall al

offe ce er

co ectively

o have committed an

is Act.

Substitution of
section 7.

ExplIILDation:

For the purposes of this Section:-

(a) "Company" means a body corporate

and includes a firm or an

association of individuals;

(b) "Director" in relation to a company

also includes Managing Director;

and

(c) "Partner" in relation to a Partnership

firm includes managing partner."

8. For the existing section 7 of the principal Act, the following

new section 7 shall be substituted, namely,-

44



PART-IV] THE GAZETTE OF MEGHALAYA (EXTRAORDINARy) APRIL 6, 2016 351

"Penalty. 7. Whoever commits an offence under

Sections 3 and 6A or wilfully refuses or fails

to comply with any direction or lawful order

made under sub-section (3) of section 4

shall, on conviction by a court of Judicial

Magistrate First Class, be punishable with

imprisonment for a term ' not exceeding six

months or with fine not exceeding twenty

thousand rupees or with both:

Provided that the minimum

punishment for the second and subsequent

offence under section 3 shall be with

imprisonment for a term not less than

three months and also with fine of not less

than ten thousand rupees or both."

L. . SANGMA,

Special Secretary to the Govt. of Meghalaya,

Law Department.

SHILLONG: Printed and Published by the Director, Printing and Stationery, Meghalaya, Shillong .
(Extraordinary Gazette of Meghalaya) NO.1 05 - 730 + 300 - 6 - 4 - 2016 .

website:- http://megpns.goy,in/gazette/gazette ,asp
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NOTIFICATION

The 25th July, 2016.

No.LL(B)1/2012/132.—The Meghalaya Apartment Ownership Act, 2016

(Meghalaya Act No. 5 of 2016) is hereby published for general information.

The Gazette of Meghalaya
EXTRAORDINARY

PUBLISHED BY AUTHORITY

 No. 94                  Shillong, Monday, July 25, 2016,                      3rd Sravana-1938 (S. E.)

PART-IV

GOVERNMENT OF MEGHALAYA

LAW (B) DEPARTMENT

ORDERS BY THE GOVERNOR

———

Postal Registration No. N. E.—771/2006-2008

MEGHALAYA ACT NO. 5 OF 2016.

(As passed by the Meghalaya Legislative Assembly)

Received the assent of the Governor on 23rd July, 2016.

Published in the Gazette of Meghalaya Extra-Ordinary issue dated 25th July, 2016.
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THE MEGHALAYA APARTMENT OWNERSHIP ACT, 2016.

An
Act
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Shillong, A. K. SANGMA,
Dated the 25th July, 2016. Joint Secretary to the Govt. of Meghalaya,

Law Department.
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NOTIFICATION

The 27th September, 2016.

No.LL(B).48/2013/109.—The Meghalaya Residents Safety and Security Act,

2016, (Act No. 6 of 2016) is hereby published for general information.

The Gazette of Meghalaya
EXTRAORDINARY

PUBLISHED BY AUTHORITY

 No. 116               Shillong, Tuesday, September 27, 2016,                   5th Asvina-1938 (S. E.)

PART-IV

GOVERNMENT OF MEGHALAYA

LAW (B) DEPARTMENT

ORDERS BY THE GOVERNOR

———

Postal Registration No. N. E.—771/2006-2008

MEGHALAYA ACT NO. 6 OF 2016.

(As passed by the Meghalaya Legislative Assembly)

Received the assent of the Governor on 26th September, 2016.

Published in the Gazette of Meghalaya Extra-Ordinary issue dated 27th September, 2016.
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THE MEGHALAYA RESIDENTS SAFETY AND SECURITY ACT, 2016.

An

Act

THE GAZETTE OF MEGHALAYA (EXTRAORDINARY) SEPTEMBER 27, 2016 [PART-IV734

to ensure enhanced security vetting of the tenants and to ensure the safety and security of the

citizens of the State by preventing anti-social elements from gaining shelter in the State which

might be detrimental to peace and tranquillity, to maintain public order and peace, to verify and

regulate the tenants residing in rented houses in the State, to establish District Task Force and

facilitation centres, to facilitate effective enforcement of various laws for safety and security of

the citizens and for matters connected therewith or incidental thereto.

Be it enacted by the Legislature of the State of Meghalaya in the Sixty-seventh Year of

the Republic of India as follows:-

1. (1) This Act may  be  called  the  Meghalaya  Residents  Safety and

Security Act, 2016.

(2) It extends to the whole of Meghalaya.

(3) It shall come into force on such date as the State Government

may, by notification in the Official Gazette, appoint.

2. In this Act, unless the context otherwise requires,-

(a)  “Act” means the Meghalaya Residents Safety and Security Act,

2016;

(b) “District Task Force” means the task force constituted under

section 5 of this Act;

(c ) “existing tenant” means all tenants residing in rented houses prior

to or at the commencement of this Act and also those covered

under the existing Tenancy law in force and such land on rent or

lease for the purpose of residing or any commercial activity by

person other than owner of the land;

(d) “Facilitation Centre” means  a  centre  established  under Section

17 and includes any other Centres notified by the Government

under this Act;

(e) “Government” means the State Government of Meghalaya;

Short title,
extent and
commencement.

Definitions.
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Assistant

two

appointment

shall be

may
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of the

from

verification

respective

of  this

of  the

Local

action
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tenants

shall

date of

rents

and

a self

respectable
the  place of

each

a  Police

powers to

prior
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servants

District

177 of

who

Foreigners

Penal

 shall  be

 sub-section  (2)

month  of

Station or

months,  an

b
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the

t

of

l

in

in

been

time;

district

supervision of

i

Centres

as may

all or

in the

of all

in

in
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Local
Act as

exercising his

citizen of

PART-IV]

Central

including the

mechanism.

Official

after it

provisions of

such
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by the

be

soon
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Signature of recipient __________________
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e

i

intimation of

W. KHYLLEP,
Secretary to the Govt. of Meghalaya,

Law Department.
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PUBLISHED BY AUTHORITY

No. 117 Shillong, Tuesday, September 27, 2016,

PART-IV

GOVERNMENT OF MEGHALAYA

LAW (B) DEPARTMENT

ORDERS BY THE GOVERNOR

NOTIFICATION

5th Asvina-1938 (S. E.)

The 27th September, 2016.

No.LL(B).200/1984/231.-The Contingency Fund of Meghalaya (Amendment)

Act , 2016 (Act NO.7 of 2016) is hereby published for general information.

W. KHYLLEP,
Secretary to the Govt. of Meghalaya,

Law Department.
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MEGHALAYA ACT NO.7 OF 2016.

(As passed by the Meghalaya Legislative Assembly)

Received the assent of the Governor on 26th September, 2016.

Published in the Gazette of Meghalaya Extra-Ordinary issue dated 27th September, 2016.

THE CONTINGENCY FUND OF MEGHALAYA (AMENDMENT) ACT, 2016.

An

Act

further to amend the Contingency Fund of Meghalaya Act, 1972.

Be it enacted by the Legislature of the State of Meghalaya in the Sixty-seventh Year of

the Republic of India as follows:-

' - .

Short title and
commencement.

Amendment of
Section 2 of
Meghalaya Act 5
of 1972

Repeal and savings

1. (1) This Act may be. called the Contingency Fund of Meghalaya

(Amendment) Act, 2016.

(2) It shall be deemed to have come into force on and from the 21st

July, 2016.

2. In section 2 of the Contingency Fund of Meghalaya Act, 1972 as

amended, for the existing Section, the following new Section shall be

substituted, namely:-

"2 There shall be established a 'Contingency Fund of Meghalaya' into
which shall be paid from and out of the Consolidated fund of Meghalaya

a sum of two hundred and five crores."

3. (1) The Contingency Fund of Meghalaya (Amendment) Ordinances,

2016 is hereby repealed.

(2) Notwithstanding the repeal any action taken or anything done under

the ordinance so repealed shall be deemed to have been taken or

done under the provisions of the Act.

W. KHYLLEP,

Secretary to the Govt. of Meghalaya,

Law Department.
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PUBLISHED BY AUTHORITY

No. 118 Shillong, Tuesday, September 27, 2016,

PART-IV

GOVERNMENT OF MEGHALAYA

LAW (B) DEPARTMENT

ORDERS BY THE GOVERNOR

NOTIFICATION

5th Asvina-1938 (S. E.)

The 27th September, 2016.

No.LL(B).36/2005/68.-The Meghalaya State Language (Amendment) Act,

2016 (Act NO.8 of 2016) is hereby published for general information.

W. KHYLLEP,
Secretary to the Govt. of Meghalaya,

Law Department.
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MEGHALAYA ACT NO.8 OF 2016.

(As passed by the Meghalaya Legislative Assembly)

Received the assent of the Governor on 26th September, 2016.

Published in the Gazette of Meghalaya Extra-Ordinary issue dated 27th September, 2016.

THE MEGHALAYA STATE LANGUAGE (AMENDMENT) ACT, 2016

An

Act

to amend the Meghalaya State Language Act, 2005 (Meghalaya Act NO.1 0 of 2005).

Be it enacted by the Legislature of the State of Meghalaya in the Sixty-seventh Year of the

Republic of India as follows:-

Short title and
commencement.

Amendment of
Section 4 of Act
No.10 of 2005.

1. (1) ThisAct may be called the Meghalaya State Language (Amendment)

Act, 2016.

(2) It shall come into force at once.

2. In Section 4 of the Meghalaya State Language Act, 2005 -

(i) for the words "Jaintia Hills" the words "South West Khasi Hills,

East Jaintia Hills, West Jaintia Hills" shall respectively be

substituted.

(ii) after the words "South Garo Hills" the words "North Garo Hills

and South West Garo Hills" shall respectively be inserted.

W. KHYLLEP,

Secretary to the Govt. of Meghalaya,

Law Department.
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NOTIFICATION

The 27th September, 2016.

No.LL(B).14/2015/82.—The Meghalaya Appropriation (No. III)  Act, 2016 (Act

No. 9 of 2016) is hereby published for general information.

W. KHYLLEP,
Secretary to the Govt. of Meghalaya,

Law Department.
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(As passed by the Meghalaya Legislative Assembly)
Received the assent of the Governor on 26th September, 2016.

Published in the Gazette of Meghalaya Extra-Ordinary issue dated 27th September, 2016.

THE MEGHALAYA APPROPRIATION (NO. III) ACT, 2016

An
Act
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W. KHYLLEP,

Secretary to the Govt. of Meghalaya,

Law Department.
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PART-IV

GOVERNMENT OF MEGHALAYA

LAW (B) DEPARTMENT

ORDERS BY THE GOVERNOR

NOTIFICATION

5th Asvina-1938 (S. E.)

The 27th September, 2016.

No.LL(B).4/2005/36.-The Meghalaya Parliamentary Secretaries

(Appointment, Salaries, Allowances and Miscellaneous Provisions) (Amendment)

Act, 2016 (Act NO.1 0 of 2016) is hereby published for general information.

W. KHYLLEP,
Secretary to the Govt. of Meghalaya,

Law Department.
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MEGHALAYAACT NO. 10 OF 2016.

(As passed by the Megha/aya Legislative Assembly)

Received the assent of the Governor on 26th September, 2016.

Published in the Gazette of Megha/aya Extra-Ordinary issue dated 27th September, 2016.

THE MEGHALAYA PARLIAMENTARY SECRETARIES (APPOINTMENT, SALARIES,

ALLOWANCES AND MISCELLANEOUS PROVISIONS) (A ENDMENT) ACT, 2016

An

Act

to amend the Meghalaya Parliamentary Secretaries (Appointment, Salaries , Allowances and

Miscellaneous Provisions) Act, 2005.

Be it enacted by the Legislature of the State of Meghalaya in the Sixty-seventh Year of the

Republic of India as follows, namely,-

Short title and

commencement.

Amendment of
Section 3.

8ubltltution of
aectiona S, 6 and
6A.

1. (1) This Act may be called the Meghalaya Parliamentary

Secretaries (Appointment, Salaries, Allowances and

Miscellaneous Provisions) (Amendment) Act, 2016.

(2) It shall come into force at once.

2. In the Meghalaya :Parliamentary Secretaries (Appointment,

Salaries, Allowances and Miscellaneous Provisions) Act, 2005

[hereinafter referred to as the principal Act), in section 3, after the

words "Members of the Legislative Assembly" a punctuation full stop

"." shall be inserted and thereafter, the words "and assign to each of

them such duties and functions as he may deem fit and proper.",

shall be omitted.

3. In the principal Act, for the existing sections 5, 6 and 6A, the

following new sections 5, 6 and 6A shall be substituted, namely,-
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"Role and
function. of
Parllamentary
secretary.

"Salaries and
alloWllDcea of
Parliamentary
secretary.

"Other facilities of
Parliamentary
Secretary.

"5. A Parliamentary Secretary shall discharge

such functions and perform such duties as

may be assigned by the Chief Minister for the

purposes of effective and regular monitoring

of the development works of the Government

Departments, from time to time."

"6. A Parliamentary Secretary shall be

entitled to salaries and allowances as per the

Legislative Assembly of Meghalaya (Members'

Salaries and Allowances) Act, 1972."

"6A. A Parliamentary Secretary shall be

entitled to such facilities as may be notified

by the Government from time to time."

Omission of
section 8 of the
Act.

4. In the principal Act, section 8 shall be omitted.

W. KHYLLEP,

Secretary to the Govt. of Meghalaya,

Law Department.
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5th Asvina-1938 (S. E.)

NOTIFICATION

The 27th September, 2016 .

No.LL(B).148/85/430.-The Legislative Assembly of Meghalaya (Members'
Salaries and Allowances) (Amendment) Act, 2016 (Act No. 11 of 2016) is hereby

published for general information.

W. KHYLLEP,
Secretary to the Govt. of Meghalaya,

Law Department.
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MEGHALAYAACT NO. 11 OF 2016.

(As passed by the Megha/aya Legislative Assembly)

Received the assent of the Governor on 26th September, 2016.

Published in the Gazette of Megha/aya Extra-Ordinary issue dated 27th September, 2016.

THE LEGISLATIVE ASSEMBLY OF MEGHALAYA (MEMBERS' SALARIES AND

ALLOWANCES) (AMENDMENT) ACT, 2016

An

Act

further to amend the laws relating to the salaries and allowances of the
Legislative Assembly of Meghalaya (Members' Salaries and Allowance ) Act,
1972.

Be it enacted by the Legislative of the State of Meghalaya In the
Sixty-seventh Year of the Republic of India as follows,-

Short title and
commencement

Amendment of
Section 4 of
ActS of 1972

1. (1) This Act may be called the Legislative Assembly of
Meghalaya (Members' Salaries and Allowance) (Amendment)
Act, 2016.

(2) It shall come into force on such date as the State
Government from 1st October, 2016.

2. In Section 4 of the Legislative Assembly of Meghalaya
(Members' Salaries and Allowance ) Act, 1972, in existing
clause (b) after the existing last word "members", occurring
in the fifth line, the comma (,) shall be added and the
following words shall also be added, namely,-

"including in the various Committees of the Legislative
Assembly".

W. KHYLLEP,

Secretary to the Govt. of Meghalaya,

Law Department.
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